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Paymeats JIIoIlCIe to Banks in respect 
of Agricultural Loans written 011 

1574. SHRI DILEEP SINGH 
BHURIA : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the amount of waived 
agricultural loans has been provided 
to the various nationalised banks and 
regional rural banks; if so, the details 
of the amount provided to each of the 
banks; 

(b) whether most cf the ::-~ial banks 
are running in losses and are ~ot .a~le 
to maintain the Statutory LIqUldlty 
Ratio and have generally stopped 
giving loans; 

(c) whether Government .p~opose to 
provide the amount of waIvmg loans 
to these banks to salvage them from 
this situation and to provide crop 
loans to the fanners and people be-
longing to weaker sections imme-
diately; 

(d) if not, the steps propo~ed to b.e 
taken to improve the finanCIal condI-
tion of these banks; and 

(e) whether Govern~ent propose !o 
continue the debt rehef scheme 111 
future? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) The 
financial burden on account of debt 
relief provided by public sector banks 
and regional rural banks under t~e 
Agricultural and Rural Debt Rehef 
(ARDR) Scheme, 1990 will .be borne 
by the Government of IndIa: The 
scheme is under implementatIOn and 
the amount of debt relief to be pro-
vided by individual banks and the 
compensation given by Government of 
India to them will be known only. at 
the final stage of the implementatIOn 
of the Scheme. 

(b) to (d) 150 out of 196 regional 
rural banks (RRBs) incurred losses 
during the year ending 31 st March, 

1989. The total loans issued by 
RRBs during the period of 12 months 
upto September. 1989 amounted to 
Rs. 1064 crores. In order to improve 
the liquidity of RRBs, National Bank 
for Agriculture and Rural Develop-
ment (NABARD) advised that ad-
vance payments would be made to 
them towards debt relief. As and 
when applications are received from 
them. a portion of the estimated 
amount eligible for relief would be 
given as advance and the balance 
amount would be made available to 
them on receipt of claim statements 
after providing the rdief to the bor-
rowers. As on 9th August. 1990, 
NABARD has sanctioned Rs. 102.19 
crores to 99 RRBs as advance. In the 
case of lxndlciaries under debt relief 
scheme. fresh credit will be given to 
them after providing rdid under the 
s~heme and the heneficiaries repay-
ing the balance dues. if any. 

(e) No. Sir. 

New Bank of India Files 

1575. SHRI MADAN LAL 
KHURANA: Will the Minister of 
FINANCE be pleased to state: 

(a) wh,'ther GoverIlJncnt have re.:ei-
veu reports to the elfc~t that some i~
portant files of tlie N:~w Bank of IndJa 
have heen stolen i,1 Delhi: 

(h) if so, the facts of the case; 

(c) the names of the firms/persons 
to whom these files were connected; 

(d) the name of the police statJon 
where F.l.R. in J"e.!:lrd to the said theft 
has been lodged; and 

(e) the action being taken by Gov-
ernment in this regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FlNANCE 
(SHRI ANIL SHASTRI): (a) and 
(b) Yes, Sir. New Bank of India has 
reported that 4 files wele stolen from 
its office. In this connection FIR 
No. 138 dated 2-6-90 has been regis-
tered under Section 380, IPC at 
Police Station Prasad NagaT. New 
Delhi. 
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(c) The files related to MIs. KYJCC 

(P) Ltd. and M / s. Sunaina Sis Enter-
pnses. 

(d) and (e) FIR has been lodged 
wi,th Police Starion. The Watchman 
has been suspended by the Bank with 
effect from 5-6-90. Subsequently. when 
the office was opened on 26-6-90. 
these files wer~ found to have been 
thrown inside th! ofI-ice room through 
a window. This !'P-:ltter was also repor-
ted to the police. by the bank. 

[English] 

Notes in Circulation· 
1576. SHRI MADAN LAL 

KHURANA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether there has been a sharp 
decline, in the circubtion of notes dur-
ing the week ending 29 June, 1990 and 
how does the same Cl)r..lpare with the 
notes in the cir~ulation during the last 
three months; and 

(b) if so, the details thereof togethe!-
with re.1~ons for derline in the circula-
tion of notes and its effect on the eco-
nomy. inflation etc? 

THE DEPUTY MINISTER IN 
THE MINISTR Y OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
No. Sir. The notes in circulation re-
corded a decline of only !.~ I per cent 
in the week ending June 29. 1990. 
However, as the statement given 
below shows, they were higher than 
notes in circulation in the weeks end-
ing April 6 and May 4, 1990. Fur-
ther. notes in circulation started rising 
again from the week ending July 6. 
1990. They are C'nly one of the 
components of money supply (M3) 
which recorded a rlse of 3.7 per cent 
in the fortnight ending June 29, 1990 
over its level on Murch 23, 1990. 

Week ending 

April, 6, 1990 
May 4,1990 

STATEMENT 

Notes in 
circulation 

(Rs. crores) 
2 

47,529 
49,939 

Variation 

(Per cent)l_ 

3 

5,07 

June 1, 1990 

June 22, 1990 

June 29, 1990 

July 6, 1990 

July 13, 1990 

2 

50,659 

50,745 

50,082 

50,519 

50,595 

3 

1.44 

0.17 
(-) 1.31 

0.87 

0.15 

Deposits in Nationalised Banks 

1577. SHRI MADAN LAL 
KHURANA: 
SHRI CHHlTUBHAI 
DEVJIBHAI: 
SHRI GAMIT: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether deposits in the nation-
alised banks have hlkn sharply; 

(b) if so, the rt!aSOllS therefor toge-
ther with details of steps taken to im-
prove the situati011 and to make more 
funds available for investment in the 
planning process/developmentaJ acti-
vities; 

(1:) the details of the areas from 
where nationalised banks are getting 
maximum deposits; 

(d) whether th~re is any proposal to 
ellhance the bank interest rates: and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) No, 
Sir. 

(b) Does not arise. 

(c) The areas and sectors of activi-
ties from where the banks obtaill depo-
sits varies from time to time depending 
on the overall growth of the economy. 

(d) and (e) The currently applicable 
interest rates on bank deposits are 
considered appropriate at present. The 
structure of deposit rates remain 
under continuous review of the Re-
serve Bank of India. 


